
As directed by Hon’ble the Acting Chief Justice, no case(s) shall 
be dropped as and when the Courts start functioning. For dropping such 
Case(s),  if  so  listed,  the  request  shall  be  made  by  the  Parties  or 
Advocates, before that respective Bench only where the case(s) is/are so 
listed.  This  condition  will  also  be  applicable  to  any  of  the  case(s), 
pertains to Bunch/Connected matters, if so required.   
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